Preamble,

Bhort title.
Commencement,

Amendment of
seetion 78 0
Ilu%ulnt-llm Iof
184,

Insertion of
now xection 78A
in Hegulstion I
of 1846,

Applieation to
wdt avido male.

v\/‘z%}o “‘:

ASSAM ACT TII OF 1936.
TPublished in the dssam Gazelte of the 24th June 1636.]

THE ASSAM LAND AND REVENUE
(AMENDMENT) ACT, 1936.

An Act further to amend the Assam Land and
Rerenve Regulalsm of 18S6 (Begelation I of
186)

Wuereas it is expedient to amend the Poalstion X of
Assam Land and Revenue Regulation, 1886
(hereinafter referred to as the principal Regula-
tion) :

It is hereby enacted as follows ;:—

1. This Act may be called the Assam Land
and Revenue (Amendment) \et, 1936,

2. It shall come into forece on the first day of
August 1936,

3. At the end of section 78 of the principal
Regulation the following proviso shall be insert-
ed, namely :—

“ Provided that the provisions of this section
shall not apply to any case in which the sale Las
been set aside under section 78A before the full
amount of purchase-money falls due under sub-
seetion (1) of this section.”

4. After section 75 of the principal Regula-
tion, the following section shall be inserted,
namely :—

“18A. (1) Where an estate has bcen sold
under section 70 or 76 any person either owning
such estate or a part thereof or holding an inter.ct
therein by virtue of a title aequired before such
sale, may apply on or before the thirtieth day
fiom the date of sale to have the sale set aside
on depositing in the Deputy Commissioner’s
Court —

(e) for disposal as directed in sub-
section (2) a sum equal to five per cent.
of the purchase-money up to Rs. 1,000
and to three per cent. on the oxcess
over Rs. 1,600 : Provided that such
sum shall not be less than one rupec ;
and

() for payment to the Government, the
amount specified in the proclamation
of sale as that for recovery of which

the sale was ordered together with the
expenses of the sale,
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(2) If deposit and application be made as
afore-aid, the De,uty Commissioner shall set
aside the sale and shall cause to be repaid to the
purchaser the purchase money so far as it has
been deposited together with the deposit made
under sub section (I)(a), unless the former has
been forfeited to the Government under sub-
section (2) of seetion 78, in which case the latter
sum shall also be forfeited to the Government :

Ezplanation.—The word ¢estate’ in this
section includes a separate account opened under
section 65.”
Amendmems of B, In section 80 of the principal . Regulation,
Rocniasions of after the words application under section ”,
il the words ‘¢ 78A or ”’ shall be added.

Amendment of 6. In section 84 of the principal Regulation,
N o 1of after the words “ Whenever the sale of any
™ estate is set aside ”  the words “ except under

sgotion 78A" shall be inserted.
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